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Before the Hon’ble National Green Tribunal, Eastern Zone Bench,

Kolkata
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COUNTER AFFIDAVIT FILED ON BEHALF OF RESPONDENT NO. 2

[, Vikram Kumar , son of Chandrika Mandal , aged about  years,
by faith- Hindu, by occupation Service holder, working for gain at
Flood Control Division, Bounsi, Banka, do hereby solemnly affirm

and say as follows :-

L That I am competent authority to swear this affidavit of the
instant case and am well acquainted with the facts and
circumstances of the case. I am competent and duly authorized
to verify and affirm this affidavit for and on behalf of the

Respondent no. 2 herein.

2 That in compliance of the order dated 05.03.2024 passed by the
Hon'ble Tribunal, the deponent i.e. District Magistrate, Banka

has taken several appropriate steps inter alia.

3. That in compliance of the order passed by the Hon’ble Tribunal
on 05.03.2024 present supplementary Counter Affidavit is
being filed refuting the charges leveled by the applicant

through his letter dated 01.02.2024.



That Earlier the deponent has already filed counter affidavit
duly sweared by the Executive Engineer, Flood Control, Bounsi
Banka by which he has informed the Hon’ble Tribunal that
after conducting due spot verification made by the Executive
Engineer, Flood Control Division, Bounsi and Anchal Adhikari
Banka as well as after examining several Jamabandi raiyats
who were the adjoining raiyats of the land in question and after
receving the inquiring report dated 27.01.2023, the deponent
has informed the member secretary B.S.P.C.B. Bihar about the
physical feature of the land in question. Accordingly as per
action taken report it appears that the nearby Jamabandi
holder raiyats were restrained by the District Sub-Registrar
Banka for registration of sale and purchase of the land of
adjoining part of the edge of the river till the disposal of the
present case. The executive Engineer Rural works Division-01
Banka has also issued show cause notices with regard to
construction of road on the edge of the said orhni river. The
Anchal Adhikari Banka was also directed to remove
Encroachment immediately on the edge of the said river and its
adjoining area. Further the Executive Engineer flood Control
Division Bounsi was directed to ensure that no encroachment

would be made/found in future on the adjoining area of the

river.
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5. That accordingly, land encroachment case was filed by the
Anchal Adhikari Banka against the alleged encroachers for
removal of encroachment vide Land Encroachment Case No.

8/2023-24. After issuance of notice and after hearing the

. g..'j""‘.f"“'-':"":ﬂh""’-';::,-‘_hh_ parties the Anchal Adhikari Banka has removed the
’ ' encroachment made on the adjoining area of the said river with
il a,// o "“ k\ the help of administration and the Anchal Adhikari on
P R U A I
ij E&;_\{ﬁ;\hw /’!.‘ 18.12.2023 has also informed the concerned S.H.O. Banka to
\ N P
\ “5*“ ,,""f monitor the same so that further encroachment may not be

made on the said area.

6. That the said fact has duly been incorporated in the said
counter affidavit which was filed in compliance of the order

passed by the Hon'’ble Tribunal dated 18.11.2022

7. That till date there is no encroachment on the said adjoining

area of the river.

8. That again on 01.04.2024 the Addl Collector Banka has
constituted joint inquiry team in pursuance of the order dated
05.03.2024 consisting of Executive Engineer, Flood Control
Division Bounsi, (Banka), Sub-Divisional Oficer, Flood Control
Sub-Division no.1 Bounsi Anchal Adhikari Banka and junior
Engineer Flood Control Sub-Division 01 Bounsi Banka and

were directed to make spot verification and submit report.



As such the joint inquiry team after proper spot
verification on 02.04.2024 has found that the encroachment
made on the said area and adjoining area has already been
removed on 18.12.2023 by the Anchal Adhikari Banka with the
help of Administration. They have also taken the geotag

photographs and made videography of the area.

In course of investigation they have also found that the
no encroachment has been found on the unconstructed road
after 18.12.2023 and it is still encroachment free till date
which is evident from the geotag photo and video.

It is needful to mention here that efforts were also made
to know about the current position from the applicant who has
made a complain on 01.02.2024 but the applicant was not
found on his given address. It was also learnt that no such
person in the name of the appellant was found and it has
became clear that the allegation as alleged by the appellant on
01.02.2024 was found false and baseless since the applicant in
a forged name has file a false case and is trying to waste the

valuable time of respondents which is not just and proper.

A Photo copy of the spot verification report dated
02.04.2024 is annexed herewith and marked as Annexure-A to

this supplementary Counter Affidavit.
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9. That after going through the said report dated 02.04.2024
submitted by the joint inquiry team it has became clear
that no such encroachment was found on the river and its
adjoining area. The allegation as alleged by the apparent on
01.02.2024 was also not found correct and even the applicant

- f‘“ was not found in his name on his given address which shows
that the appellant has filed this case in the forged name and
his allegation was also found not correct who is wasting
valuable time of the respondent as such proper legal action is

required to be taken against him.

10. That under the facts and circumstances stated above this

application is liable to be dismissed in lamine.
11. That the statements made in paragraphs are true to my

knowledge abd annexure are irue copy of its original and rest

are my humble submissions before this Hon’ble Tribunal.

Prepared in my office
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